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11\ lla he bad t hi 5 the day of Fabrue ry 1997.

riginal application No. 890 of 1993.

Hon to Le 'Ar. S. Oas Gupta t

Hon 't Ie Mr. T. L. Verma, Jt~--,---_._----
uruon of ndia through Ddvis Looa I RailWdY
Idndger, Central 3,dil ~Yf Jhansi •

• •• • •t".pp li Cd nt •

cp. S,ri G. • hga rwa 1

V,=,rS 'JS

1. Abdu 1 Ham d. .,/0 Sr i adir. Baks.t,1 t

~I 166, Rail Ganj, uliy~ 9, Jhans·.

2. Chandrakdnt Shane. 5/0 Sri Keshawd Sabe,
R/o h~hne COmpound iparl Bazar, Jhansi.

3. prabhudayal, 5/0 5ri I\loti, f:t/o 126/3,
hushipurd, Jhansi.

4. prabhudayal 5ikaniya, 5/0 Sri Heera LsL,
R/o tJt de Senyer Gate, Jhansi.

~. Prescribed: uthority under the payment of
'';ages Act t 193 (Deputy tabour Commissiorh21r).
Jhdn~i •

6. Chief Judicia 1 Magistrate. Jhansi •

• ; ••••• R~spondents.

c/s Sri R.K. Nigam

Q __ E B (oo....•L)

Hon'ble .• [)as Gupta t ~----------~-----------------
This ri inal ap Li.cvt Lon has been filed by

Union of Indid challenging an order dated 16.4.92 by which

the duthority under pdyment of 'iages j. ct has given an

award in favour of respondent N • 1,2,3 and 4,in .~. Gases

o. 12/83 dnd 72/84.

2. t is clear. from the facts ever r e d that the

applicant has "ppro,.ched this Tribunal directly 'Nithout
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filing an 3ppeal before the District Judge. n the recent

cose of .P. Gupt.:. Vs. Comptroll r rinting and "tGltion~ry,

the Hon !bIe upr eme Court has : t.ak en a vie, tha t the appe l.l,e e:

jurisdiction of the District Judge under ection 17 of the

payment of t4dges • ct 1936 is not ousted by any provision

contained in the r.dministrative TzLbune Is i:.ct 1985. It is

t r-eref or e clear that the clpplicc:.lnt ha~ ~tatiJtory remedy
~

aVdilatle t him which"h' td"d'hot v~il Glnd approc:.lchedthO

Tribuna 1 direct Iy ,

3. In view of the foregoing, the appl1c tion is not
mai nt a Lhab Le the applicd n ad not exhausted the

s ~utory remedy avoilable. e opplication is t erefore
d" smi s se d, .othd nq in this order howver she 11 preclude the
app Laca rttd from filing an appeal

e,,?!!~
before the cppell.,;.;te fro.

Memb~


